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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTER]

ZONE BENCH, KOLKATA. (/ S= |
Original Application No.100/2024/EZ P o \L ) §
Sanjib Kumar Dhal s - Applicant
-Versus-
State of Odisha & others Respondents

COUNTER AFFIDAVIT ON BEHALF FILED ON BEHALF
OF THE OPP. PARTY Nos. 01, 03 & 06

I, Sri Sumit Kumar Kar, aged about 33 years, S/o Sarat
Chandra Kar, presently working as: Divisional Forest Officer,

Dhenkanal Division, At./P.O./Dist.-Dhenkanal, do hereby

S\JW’”;A' Kuwmay Kov

solemnly affirm and state as follows:-

1. That, I am the Opposite Party No.06 in the present Original
Application. I have gone through the Original Application and
understood the contents thereof. I am otherwise also well
acquainted with the facts of the present case and also being
authorized to file counter affidavit on behalf of Opp. Party Nos.

01 & 03.




2. That, the applicants have filed the aforesaid Original

Application with the following prayers;

)

1i1)

Direct the SEIAA and SPCB to withdraw the
environment clearance and CTO for violation of EC
conditions and non-filing of quarterly environment
compliance report;

Direct the Director of Mines and Geology,
Government of Odisha, to assess the extent /
quantum of Road Metal Stone excavated illegally and
its  market 'value, cost: of restitution and
environmental compensation and recover the same
from the private respondent;

Fix the accountability / responsibilities of the
concerned government authorities and Tahasildar,
Gondia, for their inaction and willful dereliction of
duties causing loss to the State Exchequer and
damage to the environment;

Direct the District Coliector to initiate criminal

proceedings under section 379, 420, 120B of IPC and
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against the private respondent and Mining Officer

and Tahasildar, Gondia.

3. That, in reply to the averments made in Paragraph Nos. 01
to 08 of the Original Application, it is humbly submitted that the

entire quarry area is non-forest land, so no comments to offer.

4. That, all the averments made in Paragraph Nos. 09 to 22 &
24 of the Original Application is related to pollution and

Environment. Hence, no comments to offer.

S.  That, in reply to the averments made in Paragraph Nos. 23
& 25 of the Original Application, it is humbly submitted that as
per the order dated 16.05.2024 the joint committee constituted by
the Hon’ble National Green Tribunal Eastern Zone Bench,
Kolkata visited the site in the question on 10.07.2024 for
submission of fact finding report with regard to the allegation
made in this O.A. Besides the Tahasildar, Gondia, District

Mining Officer, Dhenkanal & Joint Director Geology visited the

site on 16.07.2024 for assessment of the extraction of mineral by

guw"r Kywat  Kax
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in Point No.11 it is stated that some green covers were there as it
appears in the KML (Keyhole Mark of Language) file and during
inspection it is observed that miscellaneous tree species are the
dominated species grown naturally and exist there. Some

unwanted species and bushes are cleared from the mining lease

e
area due to mining activities. As per point No.12 that quarry is Q
surrounded by green belt, however, the lessee has been instructed e
<
for plantation in safety zone and OB (Over Burden) dump area. %
h-" <
As per the recommendation of joint committee the lessee X
| i
has been directed that the lessee should submit an undertaking that (/:;\
J

the trees existing in the periphery mining lease area shall not be
removed and for any deviation the le_sseé will be responsible for
the same (mentioned recommendation Serial No.-4) and the lessee
shall take plantation in safety zone and OB (Over Burden) dump

area (mentioned recommendation Serial No.-7).

Copy of the Joint Committee Report dated 16.07.2024
along with all encloses are annexed herewith and marked as

Annexure-A/6.

Petition, being the matter of record, the same needs no comments.
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i A That, all the allegations, averments contentions and / or

statement as contained in the Original Application which may not
have been specifically denied or tfavel;sed here in but are in
essence, contrary to the substance of this affidavit should not be
deemed to be admitted by reason of mere non-traverse, but should
be treated as expressly denied and the petitioner should be put to

strict proof in respect thereof.

8. That, the contents of the above paragraphs are true and

correct to the best of my knowledge and based on official records.

Identified by S" wir Kumey Ka
2:12-2024
W - 0 DEPONENT -
”/ary" gg\ﬁ\%"j\' Divisional Forest Officer
ﬂ jsbs‘:’a“d\“g Dhenkanal Division

P\dd\'

CERTIFICATE

Certificate that due to non availability of cartridge papers,
white papers are used. o

CUTTACK W‘

Dt.- 02.12.2024 ADDL. STANDING COUNSEL
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Joint Committee Report as per the direction of Hon’ble NGT
passed in O.A. No. 100/2024/EZ _in the matter of

Sanjib Dhal & Ors.-Vs.- State of Odisha & Others.

Hon’ble NGT, EZB, Kolkata vide order dated 16.05.2024 directed to constitute
a joint committee comprising of (i) Collector & DM, Dhenkanal or his Representative
(i) Sr. Scientist, OSPCB (iii) Sr. Scientist, SEIAA, Odisha (iv) DFO, Dherkanal or
his Representative (v) Senior Officer or Representative of the Director of Mines and
Geology and visit the site and submit the report with regard to the allegation made in
the OA. In compliance to the order of the Hon’ble NGT, EZB, Kolkata, the following
members were visited the alleged site on 10.07.2024 for submission of fact finding
report with regard to the allegation made in the OA. Besides the Tahasildar Gondia,
District Mining Officer, Dhenkanal & Joint Director Geology visited the site on Dtd
16.7.2024 for assessment of the extraction of mineral by the Lessee through drone
survey and measurement method of Tolarpasi Road Metal Quarry. This forms part of
the Joint Committee report.

1. Smt. Anita Patra, OAS (S), Additional District Magistrate (Rev), Dhenkanal.
2. Br. R K Ekka, Sr. Env. Engineer & Regional Officer, SPC Board, Angul.

3. Dr. Pradeept Kumar Nayak, Environmental Scientist, SEIAA, Odisha

4. Sri. Dharanidhar Nayak, Deputy Director of Mines, Talcher Circle.

5. Sri. Kunja Bihari Nayak, OFS-A (JB), Asst. Conservator of Forest, Dhenkanal.

The following officers accompanied during field visit.

1. Smt. Meera Naik, OSA (JB), Deputy Collector, O/o Sub-Collector, Dhenkanal.
2. Sri. Sudhansu Sekhar Sao, OAS (JB), Tahasildar, Gondia, Dhenkanal.

3. Sri Soumya Ranjan Kuanr, Asst. Env. Scientist, SPC Board, Angul.

4. Sri Dambarudhar Mahata, District Mining Officer, Dhenkanal.

Observations:

The committee has observed the following points during the visit.

1. The Mining plan for Tolarpasi Road Metal Quarry was approved by the Joint
Director Geology, Zonal Survey, Dhenkanal on dtd. 26.3.2021. The
Environmental Clearance (EC) has been granted in favour of Ajit Sahu,
Lessee by the SEIAA, Odisha to operate the Tolarpasi Road Metal Quarry
over an area of 12.25 acres or 4.957 ha at village-Tolarpasi, Tahasil-Gondia,
Dist: Dhenkanal vide No. 3397/SEIAA. Dt. 18.10.2021 with subject to
extraction of maximum quantity of material of 20,034 CuM. in a full year and
total production from the quarry shall be 100166 CuM. during the valid lease

M period of five years as per the approved mining plan with some stipulated

conditions. Accordingly lease deed was executed in favour of Ajit Sahu on

TRUE COPY ATTESTED @/’

Asst. Conservator of Forests
v Dhenkanal Divisicn
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Dtd. 01.02.2022. The Consent to Operate (CTO) has been granted by the State
Pollution Control Board, Odisha in favour of Ajit Sahu, Lessee to operate the
quarry in the name and style of M/s. Tolarpasi Road Metal Quarry over plot
No. 1874, Khata No.467, Total ML Area of 12.25 Ac. Or 4.957 Ha. In mouza:
Tolarpasi, Tahasil: Gondia Ps- Gondia, Dist: Dhenkanal vide Board’s letter
No. 641 dtd. 10.03.2022 which is valid for the period up to 31.01.2027.
Subsequently, the Lessee started its operation within the quarry area. Further
it was observed that over all Environmental compliances with respect to
consent conditions were satisfactory.

It is observed that the said source has been handed over to Govt. in Steel &
Mines Deptt. on Dtd. 04.08.2023 & now it is under the control of Dy.

"Director Mines, Talcher & District Mining Officer, Dhenkanal. The

committee observed that some conditions like tree plantation, implementation
of environmental management plan (EMP), management of Over Burden
(OB) dump material and mainly submission of six (06) monthly EC
compliance to SEIAA, Odisha has not been complied. During inspection, the
project proponent informed that he is not aware of plantation and keeping

record of separate account towards expenditure on EMP and he is agreed to

do that part.

~On verification of official documents of the Lessee Sri Ajit Sahoo, the
" Committee observed that the Lessee has not obtained explosive permission

from the Collector & DM, Dhenkanal, but he has possessed an Explosive
license issued by the joint Chief Controller of Explosive, East Circle, Kolkata
vide License No. E/EC/OR/22/390(E-98095) which is valid up to 31.03.2025
(copy of the License issued by PESO is enclosed here with as at Annexure-
A/4 series)

The joint Committee observed that the Sadhu Gosein Temple is located at a
distance of more than 200 meters from the quarry site & the distance of the
nearest habitation is also more than 1.5 Km from the site. There are no cracks
on the temple because of uncontrolled blasting & no illegal operation was
carried out by the lessee at the cost of damaged to property of local people
and Govt. institution. (Photo copies of the temple are enclosed herewith as
Annexure-B/4 series.) ’

From the report dtd. 16.7.2024 of District Mining Officer, Dhenkanal, it is |

observed that during the period 1.4.2023 to 30.6.2024 all total 1464 Nos of
trips have been transported from Tolarpasi Road Metal Quarry & the highest
no of trip transported from the quarry is during the month of March i.e 476
Nos of trips. So, it is observed that on an average 16 Nos of trip are
transported from the quarry area on daily basis. So the allegation of nearly
200 trips of stone over loaded vehicles are plying on the RD road causing
damaged and full of potholes to the road because of overloaded speedy trucks

4(1@&1 cover plying on it is not based on fact. (The report of the Mining
—
x‘\_.:\

fﬁcer is enclosed herewith as Annexure-C/4)
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The Committee observed that no bc .-well is constructed in the guarry area
and water requirement for domestic, water sprinkling for dust suppression and
planation activities are being sourced from Lessee’s own pond located outside
the mine leasehold area. The Lessee has obtained an exemption certificate
from Central Ground Water Authority (CGWA) stating that the unit is
exempted from seeking NOC. Further, there are no villages within the 1.5 Km
radius from the quarry site. Hence there was no evidence for depletion of
ground water in the village area due to this mining activity. (The report of the
Ex. Engineer, RWS&S, Dhenkanal is enclosed herewith as Annexure-D/4)
As regards to the allegation of excess mining, during the joint visit of the

Committee on Dtd. 10.7.2024 it could not be ascertained e s
extracted by the Lessee, hence the Tahasildar Gondia, District Mizimg Cfcer.
& Joint Director Geology were requested vide Letter No. 7255 Ded. 18 7 2822
to measure the exact quantity of minor mineral extracted from the ssarse =
question.

Accordingly, Tahasildar Gondia, District Mining Officer, & Joint Deecis
Geology have again visited the quarry on Dtd.16.7.2024 to conduct the wum
assessment survey in order to ascertain the exact quantity of matema
extracted from the site by the Lessee through drone survey & measurement
As per their report the lease was executed in favour of the Lessee on Dud
1.02.2022. The Lessee was allowed to extract 20,030 cum of black stone
during the 1st year, 20,034 cum in the 2nd year & 20,034 in the 3rd year
considering the approved mining plan. But the Lessee has extracted 7092 cum
excess black stone from the quarry till 16.7.2024, which is illegal. (The report
dtd. 16.7.2024 is enclosed herewith as Annexure-E/4 series.)

It was enquired and learnt that blasting and exploration in the mine is carried

out in day time.

It was observed that, mine lease area has been demarcated by posting pillars
but there is no wire fencing to avoid any type of accident of wild animals and
human beings. No solar fencing of the quarry has been done. Hence, the
Lessee shall provide solar fencing all around the quarry from his own cost in
order to prevent any animal to face accident in future into the mine pit.

Some green cover were there as it appears in the KML file and during
inspection it is observed that misc tree species are the dominated species
grown naturally and exist there. Some unwanted species and bushes are
cleared from the mining lease area due to mining activities.

The quarry is surrounded by green belt; however, the lessee has been
instructed for plantation in safety zone and OB dump area.

-as observed that, top soil and Over Burden (OB) has been stacked at inside
. asé%ﬂggggrea. OB dump has been compacted properly putting soil cover

the |
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on the top and garland drain has been constructed around the dump asss. 56

mining activities were carried out during the visit.

It was observed that there is no vehicle workshop center inside the mine fsass
hold area and also on further enquiry, it was learnt that the lessee is using hirsd
vehicles for mining and transportation activities, hence, no generation of
hazardous waste such as waste oil and used oil was observed.

14,

The Lessee has constructed road on his mine lease area connecting to nearoy
RD Road for transportation of minerals and it was observed that water
sprinkling is being done by mobile water tankers mounted on trucks. The

15.

condition of the road was observed to be in good condition.

It was learnt that, controlled blasting system with using sequence blasting with
millisecond delay detonator is being adopted in order to prevent the fly of rocks

and control of noise & vibration to the prescribed level.

16.

Recommendations:
The Lessee shall reclaim the mined-out area after declaration of closure of the

mine.
The Lessees shall inform the local people in advance while carry out blasting in

the mine area before 30 minutes.
The project proponent shall implement the EMP and do plantation as per EC

conditions after consultation with Divisional Forest Officer, Dhenkanal and

submit its compliance report to SEIAA, Odisha.
The Lessee should submit an undertaking that the trees existing in the
periphery mining lease area shall not be removed and for any deviation the

Lessee will responsible for the same.
The Lessee shall pay the penalty for the excess mining of the mineral to the

extent of 7092 CuM.
The Lessee shall provide solar fencing all around the quarry area in order to

prevent any animal to face accident into the mine pit.
7. The Lessee shall take plantation in safety zone and OB dump area.

PR
O
Regtorial Officer,

S"’/\b %

Additional trict Mapistrate

SPC Board, Angul. Talcher Circle. (Rev), Dhenkanal,
A _
° n?ﬂ RV ?FA
WY {RUE o \ 0%
Environmental Scientist, Q) Asst. Conservator of Forest,

conservator of Forest>  Dhenkanal Division,
Asst. | Division

Dhenkana

SEIAA, Odisha
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It oRER Mlaiaa ud i g © The licensed premiscs are situated at following address:

lot No. 1833/1961 & 1833/9736, Khata No,1433/957 & 1433/1111 419 (Town/Village) : Nihalprasad, Tehsil Gondia, gfém YTAT (Police Station) :

---------------------------------------------------------
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Drawings (showing site. constructional and other detajls) as stated in serial No. 5 above.
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Conditions and Additional Conditions of this licence signed by the licensing authority.
3. URIMY Annexure
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The following are the conditions of licence number E/EC/OR/38/55(E93321) for manufacture of ANFO explosives in Form LE-1 |astic’= |
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(d}] granted by Controller or Controlier of Explosives.
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The quantity of ANFO explosives in the premises or any part thereof shall not exceed at any one time the quantty for which licence has
been issued

Qﬁmﬁﬁﬁn’fm V8 $) 15 Wex @ gt R 913 a1 e WRfEa fvarsnem s a8 sl vin @ areh | F quiRiEy @i
el 8 e gl @ ng @ |

The ANFO manufacturing shed shall be protecied by a fencing a1 a distance of 15 metres and it shall maintain safety distance from protected
works as specified in wable 1 of Schedule VIIL

s A &1 g 3 e gransrd ufbaial ok w33l & srur fRbar smu |

Work in the shed shall be carried out strictly in accordance with the laid down safe working procedures and instructions

CEU 3 fauntess! &) fafafor semfisrd sqrr s el affa Iaverd sufds & Wid wddaumsha fbar o |

The ANFO explosives shall be manufactured under the immediate supervision of a qualified responsible person appointed by the licensee
st R udle P safdn 3w v a1 39w | wigl quauwsh Aepest & fdar sire @ ar 2w @ ol
§ U1 JUT o Sireir 8, % a1 fawpless & sRo g ardlt gdeial &1 Aw & R ol was gefafil e |

The licensee and every person employed shall take all duc precautions for the prevention of accidents by fire or explosion in the place or
places where the ANFO explosives is manufactured. handled or used.

EAUHA [dewled! & @i @l @ wwia R st iR e snfa H wdden & sl s ofr @ ge Rl Wi
LCIERIE A G RE [

All spillage of ANT'O explosive shall be collected and destroyed at a safe place away from the licensed premises under the supervision of
experienced person.

quruss! favntes & i & fRre wga snurT M vl &) gal & gara Juged fyexsreo dia & sl @i Wi R s
3N Wi T ol g |

All containers and mixers used for manufacturing the ANFQ explosive shall after use. be thoroughly ¢leaned with suitable detergent solution
and washed with water,

sgfend 3 sviar ufeRl & iR s & SR &1 Sare ufear § sEma 81 |

I'he licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.

febfT Frfesor 77 g 991 @l e 1 o gffayss sl W s ofteR s ugd wer @ e ok gg s e
& forg 1 sifafyes alz g1 Frael & Iuaed o7 qren Fasl ol & wwae w9 Q ureH b o 2. ¥ sftard & ude yidu
Jydess Hearg e |

Free access 1o the Ticensed premises shall be given at all reasonable times 1o any inspecting or sampling officer and every facility shall he
alforded to the officer for ascertaining that the provisions ef the Act and these rules and the safety conditions are duly observed )
ufe aamqmmmm%mmf@aﬂaﬁsﬁmwﬁ 3y URIR g AEi. SR @1 Wit 4 S mora ur @4
aRae a1 oRaf H33 & g o Wl RwiRel &1 rafag s s g, ofam veldfa s ged § o ol un safdedl 3 e
R Ul e QA AT b RO Az R, gid Fea § ot 3 yRe 39 R @) PrafEa s o 38 witiasd s
fafiidy sratel & liaw srgarem ®t Raré 2 |

I the licensing authority er a Controller of Explosives informs in writing . the holder of the licence to cxecute any repairs or 10 make any
additions or alterations to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of
such authority may pose unacceptable risk and so necessary for the safety of either on-site or ofT-site of the premises or persons. the holder
of the license shall execute the recommendations and report compliance within the period specified by such authority.

10 a1 [awple & SR gHdrf gdesl ok fAewles) #1 g1, @it o aid & @R o Risean fery R 3R g uiRetd
U1 NG Hifte ) & T Sratag # gia Rad & ot N
Accidents by fire or explosion and losses. shortage or theft of explosives shall be immediately reported 1o the neafpst polide station and the
licensing authoriy and local office of the licensing authority \ /"

Nl
Hd WY& e fagies s
For Joint Chief Control¥r of Explosives
‘Eﬂ?ﬁ‘i. HITDTN East Circle office. Kolkata
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LICENCE FORM P-3
(See Sr.No -3 of Schedule | and rule 335
of Ammonium Nitrate Rules.2012 )
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Licence to possess for use of Ammonium N {gﬁum a stor
N Sqp :
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A HEIT | Licence Na. : AKC AORPITSATIE) G
it HAUE Yeb  Annual ficence Foe Rs. 1060 -LLC"'\
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<e attached to explosives ma i}farturing
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» Comg e
£7 S .

ey

Sty Qugle ol @ et - 0 Shri Ajit Sahy | HTUHTAT : Shri Ajit Sahu )
Licence 15 l1ereb}' granted 10 g}r S‘o Late Gokulananda Sahu, AL PO & PS- Nihalprasad , YBY | 119 - Dienkanal

forar pHENKANAL T8l Odisha . 07 @18 - 759016 Phone -
aumistonewreditimacom , BE-
safanndt &7 5 Individual

Status of hicence holder: Individual
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H3 dae FEfafEa v 3 du 2 Rieetes Rfafo T (TETTEa) & 92 e 3}, srtfrem e & Sudm & R, e g wgEy
Lweetee 15 valid only for the foliowin, purpose - Licence to possess for use of Ammonium Nitrate from a store bouse attached to explosives manufacturing unit (ANFO)
segafay siriifaun Age o ﬁ;‘n%ffia a3 & fog du @
Fivenee 1s valid for the following quantity of Ammonium Nitrate
i = il v faeha o A wa @] a1 a9 s
A o lFaRm S O T w1 an Argee & e b gy
hMame and Desgniption Quantity o1 a ime (Kg ) Quantity of Ammonium Nitraie to be purchased i a |
financral Year (Ky ) 1
— ~ ey o = ‘
Ammonium Nitrate (Sohid) 20000 720000 i
Hgari uheat Pufef@a sivwmool, & sgsggm
Ihe hicensed premises shall confarm 1a the fodlowing drawmgis)
HTYET @ | Drawing No : AVECORPIIS ( A1948) REATE Dated - 16062020
St g Pafefae ud o fa @
The Licensed premives my situated ai fellowing address:
Plot No. 18331961 & 1833/9736, Khata No.1433/957 & 143371111, TELIE | Town [Village Nihaiprasad. Tuhasil-Gondia
l_{?:t"'!'i{ !&55"; Police Station Nibalprasad f}ii‘ﬁ +District - DHENKANAL 5 State . Odisha
f31 18 | PinCode  759016%7 | Phone $8a { E-Mail - aurnistone a rediffmai.com ¥ | Fax
S atit uRtw ot Rufedda gl guas &
Tl Ticensed promises consist of followmng faciiives
Consist of one store hoose . N i ) )
-3’-;#!1:! WL RT W uy Efy Restes wiMPan 1581 od aud el T Y I g P 2012 3 ol sffE ol Fafef@a ol & 3ef3 & o) wnd
¢ o _ : ;
(13RI S ¥ s 1 sfeaf@a s Firait e, B o o GaRUl L g R
(AT R @) aret uiterRnT g R Hgha e wd afafiee od |
fhe heence is pranted subject 1o the prosision of Expiosives Act 1881 as amendod from time 16 time and the Ammomum Nitrate Rules. 2012 framed there under and the condinons
additional conditions and Annexures
{1} Drawangs (showisg site, constructional and other details) as stated 1n senal No. S above
1) Cenditions and Additional Condinons of this licence signed by the license ssuing authonty
ug i 31 A 20ns ow du @A
s licence shall remain vaiid uil 311 day ef March 2025
Wy TG fquptvd Jfan 16kt g g8 sl S0 Y S e |

i # gi¥fa e & sy Tl wie

3w ol o uidaga et

wHA 2

flus licence 1s hable to be suspended or 1
ed premises are not found conforming to th

i | Date 16002000

mm;mmmwgmmmmw

Statutery Warning : Misuse of Ammaonium Nirrate shall constitute serions criminal afence nnder the

evoked for any vielation of the Fxplossy
< description shown 1 the plans and ann

T TR B 1 YBTH

Endorsement for renewal of ficence

Ty 3t ardte

AdlE T B THNE

Date of Renewal Date of

Expiry

::5;;;; 2012 1 g8 Sy &)

5 Act 1884 or Ammemum Nitrate Rules, 2012 framed there under or the condin
exure aftached hereto

U UL c

Signature of heensing authonty
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TE4E F Iugin & farg, v ¥ ey, sty den A/EC/OR/P3/15(A1948) 3 3rd Praferfa 2
The following are the conditions of licence number A/EC/OR/P3/15(A1948) to Licence to possess for use of

Ammonium Nitrate from a store house attached to explosives manufacturing unit (ANFO) in Form P-3 granted by

(5= ]

id

h

9.

the Chief Controller or Controller of Explosives.

afrhﬁunmsaz‘ﬁw&m%muma{mﬁ&rﬁ@mﬁmhmmmmﬁaww?aﬁtﬁ%mmn:

The Ammionium Nitrate shal] be possessed only in the licensed storehouse or melt storage tank shown in the approved plan attached witn

the License.

ST ATgee @t mmE aReR, B 7 3R e o am 7, SR A, ! oo v A, ¥ st 7 et e

The quantity of Ammonium Nitrate in the premises or any part thereof shall not exceed at any one time the quantity for which License has

been issued.

mg&nmmwﬁmm@aﬁmmﬁaﬁmﬁmmﬁmmmﬁwmm s g2 6

AT BT RT3 S |

Spilled or sweepings of Ammonium Nitrate the waste Ammonium Nitrate collected from sweeping or spilled shall be destroyed by the

License holder and account thereof shall be maintained indicating the quantity of the Ammonium Nitrate destroved.

st ok fafmfor qur duftads & fow uier & mﬁﬁmwmw&%umﬁvﬁmﬁaw

m%@ﬁe%@#mﬁgﬁ;m%mﬁmﬁﬁrﬁmam ' %mmmﬁmﬁmm%mﬁm%%v

?mﬁmﬁﬁ@@%:ﬂmﬁﬁmmmm 3f o1 faepie @1 wr a3 @ & AR qur gafeds i
BT & ILT F HTWF T &) |

The License holder and every person employed shall take all due precautions for prevention of accidents by fire or explosion in the
licensed premises and for preventing unauthorized person from having access to licensed premises and shall abstain from any act frem
whatsoever which tends to cause or explosion and is not reasonably necessary for the purpose of works related thereto. )
g@ﬁmﬁﬁmma@mmﬁaﬁlﬁq&%@a%%ﬁmmuﬁmﬁ%ﬁmmuﬁaﬁq&qﬁwm@
fesar S | wwmwsﬂm%mﬁaﬁadwﬁaémrﬁm%mummmmﬁmm |

No additions and alterations shall be carried out in the licensed premises without a previous sanction in writing of the Licensing
Authority. Such additions and alterations so sanctioned shall be shown in the amended plan attached to the License.

ﬂaﬁqégafgm fafsfor e wuftad ufar & wdaem va BTl &1 HATe § (Rl & S0 3 o U 0 ud we st
Tgad STQT |

The License holder shall appoint a competent person 10 supervise the operations shall be conducted under the supervision of the

competent person. ) )
%@#ﬁﬁ@&%ﬁm#@ﬂ%ﬁ&ﬁﬂﬁmvﬁmﬁmﬁmwm &Y Ugd UEE @ ol o o
aﬁmﬂﬁéﬂqﬁuﬁmﬁm@ﬁ@%@ﬁﬁ%ﬁ%%mﬁwmﬁﬁm%mﬁﬁﬁm Hael) orif
&1 FIE ¥ H UTe [HAT A1 @R |
Free access to the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and all facilities shall be
offered to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.
u%f%rarmfﬁaﬂﬁmﬁﬁ&rmamma@%um.aﬁ%@aﬁmﬁwﬁmﬂﬁéwmaﬁéuﬁaﬁqmuﬁaﬁm )
ﬁmﬁsﬁaﬁﬁa—mﬁamﬁ%m.ﬁﬁﬁéMﬁmﬁwmmmm%mwmaﬁcﬁmémz gl
aﬁawm%u’fﬁgw%%émm%. o sar 8. @ srgafarmd 31 Ryl ) Fanfee s ok 38 wierd oy
ey srafe A srurem a9} il
[f the License issuing authority or the inspecting officer informs in writing, the holder of the License lo exccute any repairs or to make @ny
additions or alterations to the licensed premises or carry out recommendations, which are in the opinion of such authority may posc
unacceptable risk and therefore the same is necessary for the safety or security of the premises or persons, the holder of the License si-+l)
exccute the recommendations and report compliance within the period specified by such authority.
M’Fﬁmﬁaﬁmi!iﬂ'—hﬂaﬁgﬁawﬂmaﬂﬁww&ﬁaﬁ,MMWﬁﬂﬁwmmwmﬁm
TiwR & W Ffay & g, & o |
Accidents by fire or explosion and losses, shortage or theft of Ammonium Nitrate shall be immediately reported to the nearest police
station and the District Authority. ) _ .
: I A ﬂmmﬁmuﬁmiﬁﬁmﬁﬁsmm%mwﬁfﬁmﬁ%mxam‘-
wmmaﬁwwwmsuﬁﬁ%ﬂmmﬁfﬁsmmmmeﬁwm i
License holder shall maintain records in the prescribed forms specified in Schedule 11 Part 3 10 ensure accountability, identification and

traceability of Ammonium Nitrate and shall produce such records on demand to authori specified in rule 50. _
TR, e 11 3 3 ﬁﬁﬁﬁwmﬁmm@aﬁmwﬁmmwmm@m ol
1 10 ARIE T ST WRISR 51 fore WN® R &) 9 & 90 |

I'he License holder shall submit monthly returns of AN received, sold /used:stolen or short received and destroyed in the form preseribed
in Form R-9 of Part 3 of Schedule 11 so as to reach Licensing Authority and District Authority within 10th day o ry succeeding month.

PY ATTEST P4 Wy T Ay
TRUE CO " 153 e
o ot FOT® For Joint Chief Controller of Explosives
wate . .ion East Circle office. Kolkata
Conse | Divist
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T TR |8mermneul of India

At 3T 3EFRT RIFT | Ministry of Commerce & [ndustry
veifdas aur Rewled FIET FAST (T8 | Petroleum & Explosives Safety Organisation (PESO)

qF ATH- aFwies 3T | Formerly- Department of Explosives

F-35/A, @ . &) 79X | F-35/A, BIB Nagar
JEAET | Bhubaneswar 751014
B (Phonc)- 2433370 | BT (Fax).- 2430656

Email: dyceebhub@explosives.gov.in

& (Date): 03022020

=5 FEB 2020

S'o Laie Gokultaranda Sah, At-£O-PS-Nihalprasad, Ciry Dhenkanal, Town'Village - Dhenkanal
Listrict-LDHENKANAL, Siate-Odisha, Pincode - 759016
fawa Plot No.PLOT NO.1833.1961 KHATA NO.1433/957, A NIHALPRASAD, ToI&T DIIENKANAL, ¥ Odisha 3 Rewes & doaha
FuanT & e Feon i Rrwes Ay, 2008 % add LE-3 3 o1 aqaftd ¥ E/EC/OR22363(E$2730) & sdifiamer dest &)

Possession fur Use of of Explostves from magazine situated at Plot No..PLOT NO.1833,1961 KHATA NO.1433/957, NIHALPRASAD, Dist

ubjeet DIHENKANAL, Odisha -Licenee No.: E/EC/OR/22/363(E82730) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

IREY | Sir.

yruar 3uddd fawg o 99 FEar nil Rai® 05022020 F1 de3t 750 &) Rewes Aaa, 2008 F 3w ow LE3F Fd eI s

31/32025 e sl #X 58 99 & w9 AN S W@ R
Reference o your letter No nil dated: 05/02/2020, the subject licence duly renewed upto 31/3/2025 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded

heresvilh
IS & ImImh wEER & e PRl sEaEer e 3103/ 2025 9ER @ FtEw & 9 S
‘t-'ur turther renewal of licence, please suhmll the following documents 50 as to reach this office on or before 31/3/2025 s

o YEY I A faftaa ot ve e e
Application in Form RE-1 duly lilled i and signed

o a3 uf ad F aeaAlty e &, FEREs fgw, 2008 F GEd 3EEE 3aEA 9T oY 3UERY §-EE gRawr & omenn @ e

YR s S0 T @i 2
Cicence fees renewable for one to five years, 1o be submitted online through e-payment facility available on online application portal under the Lxplosives
Rules, 2008,

o Sipifed cd & wy A et
Uriginal licence with approved plan

. IO gH Hew § fyewes BT 2008 & fae 12 @ off wgst oEwr &)
In this connection, please also refer to Rule 112 of Explosives Rules, 2008

el & wa A a1 # FeE (@3 agfdEat w R S i 3 A oow ofa g s Ol S anfavesh e &
faw amp ad o
Iident for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.{Not upplicable for firewarks
sture house)

o gy faaRes & ARt Rawh 1 [l & g 3 g7 A yega & AW | el 59 wiew & s o swmh Qe F o
Tlw A g T-Tg';i" S arfge (anfawerst e & TR &E7 FEF ) | Please submut quarterly retums of explosives i RE-7 at the end of every

quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for fireworks store house)

o wsl ENiEGT WlNT UE WETH gET & SeE S InEE Auet & ane uw @Y e wiET yAeTeR uid g grefe anr aiffaan
1952 % el 3 A @ED A SR WRE FWe T sl & anwar 33 bR @ fuiE i

All blasting operanons shall be carried out by a competent person holding a valid shot firer's permit granted under above rules. However, blasting operations
in mimnes conung under the purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act.

| Your's faithfully

IV 7Ew fAFeReE 9% | Deputy Chief Controller of Explosives
HEARET | Bhubaneswar
giafaf ¢f¥a | Copy Fonvarded 1o
1. forer AteRT (District Magistrate). DHENKANAL (Odisha)- §9a1 & T3V (for information )
39 HEg farwes s Deputy Chief Controlicr of Explosives
SEATET  Bhubuncswar

1378w Fwel AN andes & frufa, gFw wfe & BT g 29813 hup peso gov.an 21 )

(¥or more information regarding status,fees and other details please visit our website http://peso.gov.in)
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AT w%9 U, §-3 | LICENCE FORM LE-3
(faeples foram, 2008 Y JHE 4 & 697 | & @A @afawn

({Sce article 3{a) to (d) of P.m 1 of Schedule IV efEtploswcs Rules, 2008)

G suata & @ ow e o 89 1,234,597 g9 7§ e o R derdle i ot 6% Rewes
Licence to possess . (¢) for use.explosives of class 1. 2,3,4.5.6 or 7 in a magazine

mfeﬁ . (Licence No) @ F/ECIOR/22/363(E82730)
?_'I":J- HoldT YT (Aneual Foe Rs): 6200/-

I Laegsiee 15 hereby pranted o

‘-Im At Salw (Hm"" Uwuil:er Shri Ajit Sahu), S/o Lare Gokulananda Sshua, At-PO-PS-Nihalprasad, City Dhenkanal, Town' Village
charal Distric-NHT NKANAL, Suate-Odisha, Pincode - 759016

b sttt 3nTEea & SN g

sty 1 9ifEuRY | Status of licensee - Individual

¢ simafty PeafRiEs satadt & R{v Bl &
Caecnee iy valid ondy for the following purpose Detonator, -& I & fav
speraiftn *u.i--h’u. & fouwiafla el yen it s & Re Rftae &

ou s vahd for the tollowang kinds and quanuty of explosives — () {a)

& A 3R faERer T 39S AT AT OF GHT A
SroNa name and Description Class & Divaston Sub-division Quantity at any one ume
| Nitrate Mixture 2.0 G 1700 Kg
2 Safety Fuse 6,1 ( 10000 Mirs
1 Dhetatiiing Fuse é.2 0 000 NMirs
S | —. . SSCCITISRCIERERIR . Y. SRR 1 .'1 3. TR %

vE @de o A GO IRt A faveles & FE (sEead 3@ 3 an & s aeaitr & By

iy ol expiosives to be purch:xscd in & calendar month{applicable for ticence under article 3¢hj and (c)]

G YEiTE @) ¥ e 9wt & gite g1 £ W@fF & (Drawing No.) E/ECOR225363(E827
wd prcmw‘c\ shall conform to =izc following dr.l\\mg{s) @ (Dated) 19/10/2015

6 e aftr o Pewfafda 9a 9t f3ua €1 The licensed premises are siwated at following address
I3t No. PLOT NO.1833,1961 KITATA NO.1433/957 . &9 (Town/Village) | NIHALPRASADGRY® @raln (Police Station) : NIIALPRAS AD
& (Mistren) DHENKANAL 5 (Stne) Odisha TAFRE (fincode)
2l (Phonge) é aw (E-Mul) oo 224 (Fax)

T nrafSr ufae S Pefaftn gRud safdse &

Uhe heensed premeses cousist of 'u{lm\m“ facilities.

"iﬂ el 3y mrafaf@s 3uetey & e @3 gU ¥egea & I §

_‘,;:‘,‘; and the conamons. addiional conditions and the following Annexures
3udud wal @ 3 A aw afla R Eue g el iR s Reer g & o
Pruwings (showing site, constructional and other detals) as stated in senal No. § above
e aftell mRe gerefa gw IRt & Rt AR sfaRfEa al#i
Cuon 1d tons and Additional Conditions of this Ilumc sigiied by the licensing author
3 I SFT 1DE-2 0 Distance Form DE-2
J T 31?7:!%-; s o A 2020 9% fafommr @R This licence shall remain valid ull 31st day of March 2020,

3T W O afy kG Ees qfaR ToET ar IT8 dae 3udy & ZfEa Rewor & 3TEY B

S zﬁn—“r*agragm:;w
ure aitached hereto.
TR | The Date - 19/10/2015

Amendments :
o Amendment of Quantiny of Explosives™Mouthly Purchase Limit dated @ 20/122016

AT & gsaiEd & AT e
Space for Endorsement of Renewal

arhtoeror & ol ity & alg e el & sEe 3T |

TESTED
(RUE COPY ATTESTE pores®

possess for use of Nitrate Mixture, Safety Fuse, Detonating Fuse,

sasna

G timues

A3 Somnad

ax ahove

303

T80 16

37 Y 30 Wl e Rwar an s Vv AT 4% o Bt fevil ¥ adfe o 39t s

CHUTICH R

ra
w
r3

wiE W R Reees 3w, 1884 3 = e e Reees e 2000 & swedd wat o

he suspended or revoked for any violation of the Act or Rules framed there under or the coanditions of this hicencr ds sl
or applicable, referred 1o m Part 4 of Schedule V or if the licensed premises are ot found conforming to the description

Oune High Explosives Store Room, One Detonator Store Room and Lobby

ticence is granted subjeet o the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 iramed there

Sals-

T 767 Rewe® EaF | Joint Chicf Controller of Explosives

Fast Circle office, holkita
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. , =
( Wy =
Pate of Rencwal Date of Expiry Signature of licensing apffority and siamp
05/02/2020 31/03/2025 Dy. Chief Controller of Explosives, Bhubangswar

FE B « Arwes ® awd @ ¥ gww @ 3ae gema R & e Wi aiRE sy g

Statutory Warging : Mishandling and misuse of explosives shall constitute serious criminal effence under the law.

AL LA VLANSAT LS 4




Form DE-2
(Sce rule 113 of the Explosives Rules, 2008)
{Distance Form to be attached (o the licence)

Safery distanees required to be kept clear around magazine for high explosives or fire works or factory licence number E/EC/OR22/363
(182730) in furm LE-3 granted to Shri Ajit Sahu, S/o Late Gokulananda Sahu, At-PO-PS-Nihalprasad, City Dhenkanal, Odisha-759016 .

Ll b s

10
8
12

TS O S I S I S
A e led P —

B

27

28

1w Date

T) pe ofblructurt(s) Safety distunces meters

Inside Safety Dlsmncu(lSD}
Room or Workshop used in Connection with the Magazine
Any other Explosives Magazine or store House or Factory of the Applicant
Magazine Office

Middle Safety Distances(MSD)
Magazine keeper's or Chowkidar's Dwelling house
Rathway mncluding Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public tHighway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church, Gurudwara or other
places of worshups, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Weil
Reservoir or Bounded tank/rope way
Windmillor or Solar panel for Power Generation

Outside Safety Distances(OSD)
Dwelling House
Gowvt. and Public Building
Temple, Mosgue, Church or Gurudwara or other Places of Worships
Shops, Market place, Public recreation and Sports Ground, College, School, Hospital, Theater, Cinema
or other Building where the public are accustomed to assemble
Factory
Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other inflammable or
hazardous substances
Building or Works used for Swrage and Manufacture of Explosives or of articles which contain
Explosives
Acrodrome
Furnace, Kiln or Chimney
Quarry or mine pit head
Power House or Electric Substation
Wircless Station
Warchouse er ather Storage Building
Any other Protected works

Overhead Electric lines

nie Power over head Transmission Lines above 440V
irie Power over head Transmussion Lines upto 440V

1971072013 K.__\
For Joint Chict Controllc xplosives

Amendments
o Amendiment of Guantity of Explosives/Monthly Purchase Lunit dated : 20/12/2016

Y (S}
31 16
113
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=~ OFFICE OF THE SUPERINTENDING ENGINEER,
- RWS&S DIVISION, DHENKANAL
E-Mail ID

Teerwes-dld@nic.in / terwysdhenkanal@gmall.com (Tel -

LetterNo. (17¢  /Date. U{'!/:"]

To
The Deputy Collector, TOUZI,
Collectorate, Dhenkanal.

Sub: - Submission of fleld report regarding O.A No. 100/2024/EZ field by Sanjib
Kumar Dhal - Vrs - State of Odisha & others pending before the learned
Green tribunal, Eastern Zone Bench, Kolkata.

Rel. - District Office Letter No. 7091 /Date. 06-07-2024.

Su/Madam,

With reference to the above noted subject,
Executive Engineer, RWS&S Sub-Division, Dhenkana
Magistrate

Date. 10-

it is to intimate that the Assistant

| along with Additional District
(Ceneral), Forest Mining & Revenue Depu. Officials visited the spot, on

Thus 1s for favour of your kind information and necessary acuon.

Yours faithiully,
A
[ A f\
Executive Enginbor
RWS & S Division, Dhenkanal

Copy Conununicated to,

The  Assistunt Execuyve Lngineer, Rwsgs Sub-Division,

Dhenkanal  for
aformation wy (1o Youl letier No 489 /Date 10-07-2024

06762-225080,
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VOLUME ASSESSMENT REPORT OF TOLARPASI
ROAD METAL QUARRY IN GONDIA TAHASIL OF

DHENKANAL DISTRICT

(Use of UAV/Drone, DGPS Survey techniques adopted)

]

(DATE OF SURVEY: 16.07.2024)

e ————

Prepaved By

P —

S el R

MIS TKS CONSULTANCY SERVICES }

e [———
P— S g

Plot No-4482/12068, Pandara, Near Puri N. H,

Khordha, Odisha-751025

E-mail:tkscsbbs@gmail.com

Contact; +91 7008115339

: GGP Colony, Rasulgarh, BBSR,
|
|
\
|
|

Vs

;

" -
-

14- 3

._.}

o

L | Deputy Director Geology
Zons! Survey, Dhenkana)
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| TRACTION
REPORT ON ASSESSMENT OF THE ACTUAL VOL%“IEEQE:SACRES OR F4Rt
' TOLARPAS| ROAD METAL QUARRY OVER AN ARE: g DHENKAN,
HECTARES IN VILLAGE TOLARPASI UNDER GONDI

DISTRICT, ODISHA.

1.1 Introduction

Tolarpasi road meta| quarry over an area of 12.25Ac/ 4.957Hect. in villag
Tolarpasi under Gongig Tahasil of Dhenkanal district in Odisha. The mining
Plan was approved by Joint Director Geology, Zonal survey, Dhenkanal vide
letter No.229/D7 o, 26.03.2021. The lease was executed in favor of Sri Ajit
Sahu on 01.02.2022, Subsequent

quarry lease. A Joint assessment survey has been conducted by Mining
Officer, Dhenkana in Presence of re

ly, the lessee started the operation within the

presentative of Tahasildar Gondia, Mining

Officer Dhenkanal ang lechnical consultant on date 16th July-2024. The TKS

d to assessment the volume of the Black

r vide letter No.452/MM, Dhenkanal/Date-
15.07.2024. As per letter we have surveyed the area in presence of Tahasildar

Gondia, Mining Officer Dhenkanal & Lessee. The details of Boundary piilar
coordinates are given below the table.

Consultancy Services was deploye

Stone Quarry by the mining office

——

| ‘ ~__ BOUNDARY PILLAR COORDINATES
__PointID | i ATITUDE ! LONGITUDE

A _20°47'31337" N 85° 55' 58 832" £
B T op 47'38.088" N 85° 55' 58.853" £
| C | 20°47'38.126" | N 85°55'50.425" F

D | 2ariaer | N 85 55' 50.485" £

1.2 Basis of calculation of extracted volume of Black Stone

In the surface plan of Approved mining plan, it can be observed that there exist
two quarries present in the lease area which is marked in surface plan ref.
Plate No.3.Subsequently, a survey was conducted by M/s. TKS Consultancy
Services by using ETS and drone survey on dated 16.07.2024 to verify the
current resource position with respect to Tolarpasi road metal quarry. After
survey by drone we have found a new quarry in southern side of the lease

1|p
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yred, but in the approved mining plan prepared by Santosh Kumar Panda,

RQP/OD/059/2016 shown in surface plan two existing quarries which is not

excavated as per drone survey image. After the lease agreement,

operation )

has been started and the lessee has developed new quarry situated at

southern side within the lease area. Considering the quarry position volume of

axtraction of black stone has been estimated. The volume of excavat

ion report

s prepared based on the approved surface plan. The details are given below: i

1.2 Geological Resource and mineable reserve as

" Geological Resource as per approved mining plan

per approved Mining Plan

e

Category Section  Cross 'WFWW Total Reserve
Sectional area|  of . of | Factor incum in
In(sqm) | Influence Stone (90%) Cum
in(m)  incum - '
RE | 915 | 86 107240 | 09 | 96516 |
Proved b 1834 | 60 | 110040 'ﬁfé""?eﬁﬁf" 223254
EF 513 T80 30780 | 08 27702
& T T |8 | 10% | 08 | 92138 |
Propable  CD 1188 | 60 "ﬁ'?Tz‘ao“ﬁ‘o.s* “Bat52 | 203533
EF 864 T80 51840 | 09 46656
Total ' T azeTet

426787

“Mineable Reserve as per approved mining plan

Category ' Section  Cross Length Volume | Recovery Reserve

" Total Reserve
in

Cum

220356

Sectional area  of of Factor incum
In(sqm)  Influence Stone | (90%)
In (m) in cum |
AR 1630 78 127140 | 09 | 114426
Proved CD 1550 60 93000 & 09 83700 |
EF 475 | 82 24700 | 08 | 22230 |

Asst. Conservator of £afgt ia
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AB 998 78 77844 0.9 70060 15440
| R _ o e . . 1 9
Probable CDO 989 - 60 536_;_80__ | ’ _9 48f i
EF 786 52 39832 0.9 98 1 B
Totag +———m——— | - 1374757 374757
Ota N ]

1.4 Volume of Excavation of Black stone as per approved Mining Plan during 5 years

of plan period.

5 year Development Calculation

Year  Section | Cross | Length ~ [Volume | Recovery | Totai
line ' Sectional area  of . of | Factor | Production
In (sgm) Influence | Stone : (90%) ; in S
In(m) - in cum ! | cum
| 1 Year ' TEF ‘H“““—42*87—*—‘M _‘52) — 22256 | 68 1 20030 98‘200
i - e ™ s s 08 T 20030 "
 3“Year | D 72 I B | 22260 ”7?‘5‘_ 20030
4"Year  ¢cp TET T 60 22260 09 I 20030
5" Year | EF 371 0 - TT22260 1 oe 20030
Total - T | ‘71700’365 s
e ] ——
S Gﬁ-ﬁbﬁwﬁiﬁﬁﬁﬁfaﬁﬁ&&m—_ T
Year 'WééEtioh'f ~ Cross  |Length ‘Volume | Waste | Total
line ;‘Sectional area of | of | Factor | Waste
f | In (sqgm) .I Influence | Stone - (10%) in cum
." | In (m) in cum |
™Year |EF | 4z s 22256 | o9 2226
> Year | €D e | 22280 |08 T aasg
3°Year T CD 71 60 | 22260 0e 2226
4"Year | CD f_ 371 7‘F 60 22280 o T 2226
S"Year | BF T UE T e 5_'22_:273'5""':' T 09 2226
Total . 11130
TRUE COPY ATTESTED
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() As per the approved Mining p|
Plan, prepareq
No. RQP/OD/OSQQmG. by RQP Santosh Kumar Panda, Regd
(i) The top RL
e P RL of the Block was 87mRL .
: Per the Drone
] SUVEY, new quarry has been developed after the lease
greement P
(V) The section of A ini
- PProved mining plan has been considered to estimate the volume of
excavation of plack stone.
{v) The i
) volume of extraction of black stone has been estimated by cross sectional area
method.
(Vi) The limit of developed quarry has been shown over the section to calculate the
volume of excavation of black stone.
(i) The cross-sectional area of each section has been calculated and multiplied with

the length of influence of the respective section to achieve the volume of rock mass
in Cu.m.

1.5.2 ACTUAL EXTRACTED VOLUME OF BLACK STONE AS PER DRONE SURVEY
FROM LEASE AGREEMENT 01.02.2022 TO 16.07.2024.

| ' Total ¥orms
Cross 3 | Volume in .~ Volume of
tion . | Length of Recover
Cc?r?:idered 'se°t"(':1§'}“reai Influegnce(m) cum privd (;‘ggf;t;s
3 Stone
R o (9%
A B ! ¢ | D=BXC E=DXJS9 F=DX.1
T BE-F ee2 60 58920 53028 5892
~ GRANDTOTAL | 53028 5892
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1.6 Conclusion:

As per the approved mining plan, it was allowed to extract 20930 c.um of b{ack
stone during 1% year, 20034 cum in 2™ Year & 20034cum in 3 Year The
volume of extraction of black stone has been prepared considering the

Approved mining plan.
(@)As per the drone survey, the volume of black stone extracted is 53028 curn

(b)As per the drone survey the volume of waste is 5892 cum.

(©)As per the approved Mining plan, the lessee has extracted 20000cum in 1 Y
year. 20000cum in 2" year & 5936 cum in 3¢ Year from 01.02.2022 to {
16 07.2024.

As per the calculation furnished in the above table, the total extracted volume
of black stone is estimated to be 53028 cum (approx). Therefore, Lessee has
extracted (53028 - 45936) = 7092cum extra volume of black stone till date
from the date of execution. So Volume of extra black stone extracted till
16.07.2024 (Date of Survey) is calculated to be 7092 Cu m (Approximately)

4

. K. in
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